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Report 2, on visit to Central Jail Ajmer by Dr Vinod Aggafwal Special
Rapporteur on 22" June, 2019. |

Format of Jail report is enclosed as annexure-1. The central jail is very old and
constructed during the time when it was under Subedar of Ajmer who were
reporting to the Nawab of Oudh, were running the place, under tutelage of

British in 1872.
‘m |
Recommendaticn after the visit, Discussion with Jail deputy

Superintendent of Central Jail and Deputy Jailor and inmates are
as follows.

1. The central jail is very old and campus was developed from the time
of principality of Ajmer under Nawab of Oudh in 1872. The building is
very old along with kitchen and other facilities. Although building has
been declared dangerous for living but it is felt that after removing
the old building and new design building be build at the same place
which is possible. |

2. The jail is meant to house 960 prisoners and at present capacity of the
jail is 1040 inmates (110 %) are being housed. The jail has too many
(52) special cells which are not used at present. Therefore bit of
overcrowding of inmates is noticed as one or two wards are
inhabitable also. The campus is spread over 14.05 hectares which is
sufficient and in first go by removing the unused structure of cells and
nearby wards a 2-3 storey building of jail wards can be constructed
and over 2-3 years a new jail can come-up in the same place.

3. Large no {425) of inmates who are going through rigorous
imprisonment, but because of lack of entrepreneurship in the local jail
management, not many of them are employed in the jail factories as
only 75 of the inmates are employees in jail production centres. The
rate given to the inmates is also quite low. This is the area where jail
administration may think to increase production many folds and at-
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least wages as per BPRD norms and employment to all those who

want to work or required to work.

. The jail should have 50 beds hospital, but in actual, it has 10 beds

ward. There are 35 inmates, who are mentally ill, 4 TB patients, 27
having diagnosed heart disease, 5 are having HIV. The drug de-
addiction counselling is being done. Two doctors including one
psychiatrist are posted and other specialists visit on call.

. The Kitchen definitely requires up-gradation, in the form of provision

of Chimney, Automatic door closure, Impermeable walls, wire mesh in
the windows, Fly catcher in the kitchen, with modern platform are the
immediate need. The flooring and other facilities need up-gradation.
As such Kitchen has electric kneader and Automatic chapatti maker, in
which dough is fed and chapatti in final shape are prepared with
about 3000 chapattis per hour, but so many people around are |
employed, | don’t see what real advantage for having the machine.
Out of 615 prisoners who are under-trials, there aré 04, who are for |
more than 5years. These are the cases should be réviewed by the
visitors and these cases should be decided fast by the judiciary, as it is
said justice delayed is justice denied. Besides them there are another
45 who are in jail for more than 3 years. Their cases also need to be
reviewed by Police and district administration. '

In the State of Rajasthan, the powers to the Commissioners in
divisional HQ town jails and District collectors at other places are
authorised are quite sufficient in granting parole and such complaints
are much lesser of not release as compared to UP, Bihar and other
states, but still there were complaints of petitions pending when the
time next parole had come. An order must be passed. that decision on
parole should be done in 60 days and petition should move 32
months before the date of parole.

. There is shortage of personals Out of 146 posts of warders and head

warders there are only 96. Among 3 jailors only 1 and 9 deputy jailors
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bnly 7 are in position. Among the assistants there is one vacancy out
of 5 assistants. Page 3 of the annexure gives the details of the
vacancies in each category. During a discussion on 11" June, IS Shri
Ranjit Singh wanted that the personals positions be commented at
length. As such the vacancies, other than warders, chief warders and
jailors are not significant, except the trainers and teachers for the
inmates. Although the jail superintendent didn’t felt the shortage of
personal but if more than 30% of these personal are short and that
is not complained than either the posts are sanctioned more than
required or jail administration are habituated to work with lesser
staff. It is recommended that 4-6 posts of warders and 2 posts of
chief warders and 2 posts of assistant jailors may be surrendered
and trainers and marketers for jail industrial unit-be created. The
posts of Sociologist, social worker, and Psychologist are the need of
hour in the jail. It is also felt that the Jail hospital of 40 beds be
created as per the norms with sufficient no of medical and para-
medical personals, along with X-ray and proper lab which does not
exist. The requirement of a separate ward for mentally ill is
required |

9. The jail faces the problem non provision of police force for taking
- inmates (under trials) to the court of the district or to other places.
It was major complaint of at least 5-6 prisoners that there cases are
pending for long times as the guard has not provided on repeated
occasions. The jail superintendent despite of being from police
service, not been able to improve the provision of guard to the
.inmates.

10. The toilets are in bad shape along with the building. There is
shortage of water in the jail, requires intervention of jail
administration at the state level also. The testing of water also needs
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to be done in the jail. Water tanks are ¢ollapsing which also require
intervention. | -

11. Areport is enclosed for use of video conferencing, which mentions
that 15-20 appearances are through this medium. The chamber is
there and use is also there but still the under-trials have to wait for
Iong time for their appearance in the court and substantial use of the
facility is not happening. .

12. There are 7 deaths took place in jail in last 3 calendar years (2016,
2017, 2018), out of which 2 cases are of u‘n—natural deaths. It has
been mentioned-in the para 13 of the format of jail report. It seems
one case is pending in NHRC and other settled by NHRC. The
reports about these cases as submitted by the jail administration are

enclosed as annexure-2 to the report.

| \M@‘Q\WB\O\
Dr Vinod Aggarwal

Special Rapporteur
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INSPECTION FORMAT

1. NAME OF THE PRISON - b FHINFE.

2. SANCTIONED CAPACITY OF THE PRISONERS - - ¢ o

%, PRISONERS' PRGFILE

3.1 Actuay Strength of the Prisgrers - \014 o . l o
132 The defails of the prisoners Inciuding undergoing Iife imprisonment and under death "
sentence, ) 1
cenvict - under trajl - Total -
H2s  6Is lole

(Break-up cf totaj strangth) o !

Male |q no

Ffemale
Total 16 Yo

Lieis — Q_g,g

Cealh sentence ~ N¢|_
Rigorous imprisorment — l]L' :
Simple imprisonment . 3\'.}_

Detérue - 5 5

Y

Su e,izintendpnt
Cen%él Jail, Ajmer

3.3 Daifv average strength of the previous month -
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4. ACGOMMODATION:- -

Araolthe Jaii — 10535, gy Squve Mocter—
Age of the bulidmgs ~1299 Ag.

Status of Buﬂdmgs to what extent gT\éT'SG d@l E.T
the provisions of Modef Pnson %

Manual have been complied with in

terms - of location away from

congested locations, location of “ lé

various blocks at a prescnbed rzﬂzﬂr % a‘

distance from the perimater waii 35 W (ﬂ—@%
separate enclnsire for tha {.-.m-.u

ward eic. keeping the principles of

safely and security uppertnoest in
mind?

Problem of seepage, Ieakage eic.—N¢ _ (@rQ[)

Lighting and ventilations HG.S —_ CED

Institutional arrangements for repair — @

and maintenance o J’ Prw.D

Number of Wards/Barracks Wowdy — |¢

Nurmber of Speciai Cells .- g9 4 QWM 33

Any other provision

4.1 ARRANGEMENT OF SEPARTION OF -

Under trail

Ve bt

Woman prisoners
Mentally sick priso ne
Drug addicis

Suffering from infectious: disedses
ke T. B. efc

y@ Aﬂ'@h@mﬂﬁﬁ% Stharimay
- Euer ¥y C&J‘Laaowcg

5. STAFF

Sanctioned strength  (in
various categories)

Actua! strength {in various categories)

Adequacy of otherwise of sancticned and ’LV\CJ\CA*\“j S:TG“& g-ih"&’ﬂ%ﬂ'\

available staff
StEpS taken to fili up vacancies

Vhluiioan o SiSgiviLe & empioyient of , ;
afl cateaonen of personnel keeping tha service -
and morale in view — has any objective and

M
Superintenden
30 Cangral Jail, Ajmer
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dispassionate 2ssessment of the service
concitions vis-3-vis Operational efficiency been
made if 50, what are the finding and what
Comective measures have been taken,

5.1. HUMAN RESOURCE DEVELOPMENT

Institutiona arrangements
for ‘raining of officers and
staff in various
categories

Duration of training for each category
Artangements of the content, quality ang

impact of training op coriectional behavioyr N l
inside and on rehabiiitation of convicts after
fefease

Need for further strengthening

8. RIGHT Ne poemsrrn o

e

6.1 RIGHT TO SPEEDY TRIAL

No.of UTPs lodged in Prison Men Women

What is the average

duration for which they

have been lodged in

prison? o N

What are the contributory factors to delay in
“dispdsat of cases of UTPs? :
Specific suggestions to reduce this duration?

6.2 RIGHT TO BE RELEASED ON BAIL

No. of petitions pending

n the tral court for . :
disposa BEREY ' W

No. o!.f cases where prayer for bail has been ' sl.;peﬂﬂte“d."m
fejected but the advocate concerned has not Geniral Jall, AJme[

B
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Yet communicated the rezsons for rejection
No. of cases where the prisoners are unable to
airange sureties 7

No. of cases where the bail amount is high
What are specific suggestions to improve the
situation and register expeditioys disposal of
pending bail applications

6.3 RIGHT OF CONVICTS TO APPEAL

No. of cases where
appeal  petitions  are
pending in the High Court

Noonfvman 1 I e PEIONS are
pending

Contrbutory faciors _
Specific suggestions for expeditious disposal

T

6.4 RIGHT OF CONVICTS FOR PREMATURE RELEASE/ PAROLE REMISSION

What is the -composition
of the State Sentence
Review Board

No. of cases pending for review -
Duration for which they are pending & reasons

for peridency N -

Specific suggestions {0 expedite disposal

Pracedure followed as per Quidelines af MDA

R o - _ - |
Whether meeting S 8 R Board is being held, 3
menfion dates ‘

8.5 RIGHT T0 FOoD:

Scaies of diet for varioys —— I'Y'\C«‘ OA—“":] '
categories of prisoners

Sterage of articles PerPeyrYoud Reshped in Hoteages

Alrangements of cooking and distribution of
food

Mean and made of preparation of fong |
Menu of foog PIOVides o the inmites.

Procuremefit of eatables st~ ]:V\dbé-\.l”t] | W .

Superintenden
26 Central Jail, Ajmer
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Does the kitchen have the foliowing-

i. A modern chimney regardiess of the e — NO
of fuel used: ‘
ii. Sufficient nmber of exhaustfans: . el
i Fly proof automatic closing doors;,
iv. Floors made of an impermeable material:
v. A platform for washing, cleaning and
Cutting vegetables:
Vi An elaptria KRARAL for Pébaiing paste
out of atta prior to making chapattis: ——
vi. Chapatti making machines / mixers ang
" grinders: ' —
viii. Adequate number of taps inside the
kitchen; - ‘
ix. LPGand hotplates; *=L;0
x. Container mage of stainless sfeel to ,
keep the cooked food not prior to being %25
served; . .

x1. Cooking & serving utensi| to be made of -%QA
stainless stee|

g
‘d{a ,

6.6 RIGHT 10 WATER:

Whether sUffinient plamm % |
«e  punfied  diinking

water is supplieq in the s
jail ‘ e.HED ‘3; a—@dmn‘ﬂ‘f&@@
Source of water — - e o o

Whether periodical clezning of water storage - €\

tanks are done, _ ‘

Whether sufficient water Supply is provided in — ‘d&&
toilets and for bathing ang cleaning of cloths
puspose,

Genéral cleaning around source of water, — w
L

6.7 RIGHT TO SANITATION:

Does every barack use — ﬁ&ﬁ

for  gleeninn haun
Sumctent number of WCs,
urinals  and washing
places at the ratio of 1
unt  for every 10
prisoners?

M

Superintendent‘
34 Central Jail, Ajmef
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Arle the latrines 'of sanitary type with g
amangements for flushing?

= i SHsued mat the toilets are places on in -~ 44
impermeable  basig, higher ~ than the
Surrounding ground and are so pui that the

Sun’s rays can easily enter the latrines ang

that rainwater is kept out?

Is it ensured that the latrines are so designed ~—
that all excreta and wash matenais get into
receptacles without foiling the sites? -
Have the inside walls of the latrine been fitted
with glazed ceramic tiles upto a height on one

metre from the floor ievel ag far as possible.

6.8 RIGHT TO PERSONAL HYGINE:
Dees the prison provide No QQL{O . J q)
werstsu o Cubicles for

bathing @ one for every

10 prisoners with proper — -
amangement 1o ensure

privacy? _ |

(s it ensured that every Frisoner takes hath as . — dib

frequently as necessary for better personal

hygiene according to climatic conditipns? .

's it ensured that every prisoner washes his — S

clothing at feast once a week? If so, have you

énsured that use of Necessary washing

materials (soap, washing powder, detergent

etc) has been authorized for both mafe &

female prisoners? ‘

Is there a mechanized laundry to wash items NQ

of clothing and bedding at the tims of return of

these items o the clothing store?

6.9 RIGHT TO CLOTHING:

The. Model Prison Manual provides this right and the manner of exercise of this right
both for the Convicts as well as UTeg :

I's it ensured that these = ‘da'g S
provisions  are being
complied with?

Yo
o S_uperin_tendent
2{ Central Jail, Ajme;
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610 RIGHT To HEALTH & MEDICAL CARE:

The Mode| Prison Manyaj Provides thig right and the manner of exercise of this right
both for the Convicts ag wely as UTPs. ‘ ‘

Is - h
accommodation available (3] Q—ee‘% :be :
on the scale of 5% of the i 17—5' OPQ
daily average of e
ii]mate Population?

Is the location of the hospitaj sufficiently aﬁray - (\jeg
from the barracks? .

* Are the floors ang walls of the hospital of
impermeable Material?

© lsthere arangement for Uninterrupteq Supply Poblbile wq}cm—) NO
of potable water and electrigity? -

. ' ' H
® IS there a hospitaf Kitohen With amangement Lec <y HYex
for proper upkeep angd maintenance? - -~ No
s jit ensured that ailing prisoners whe have '

labératories for testn

If 0 at what intervals & with What findings?

What Preventive ang corrective measures
been taker, to ensure that water is freg from
impqrities & is potable,

» Are  samples being  sen o approved - %

No.ofdoctors 9 Men 9 Women

No. iof  para-medical 2 Gwul, o al@wu,l,'

persering) . . i
Daily average of 0. P p v, oo~ (2g 3
No. of begs ~ {0 ,I
Availatility of medicines-Adequatelfnadequate - AA,@}(UMJ.(J W :
T
ERINTENDEN]
ey EANTRAL JAlk, AMER
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Visits by specialists Y

Isolation / segregation of patients suffering o 2
from infectioys diseases,

No. of prisonerg suffering from T. &, > Yy

No. of prisoners Suffering from MIV/AIDS g
Arrangements for detection and prevention of e 82'5
HIV/AIDS :

Are instructions about medica examination of -y au '
EVery prisoner on admission being followeqd?

Ambulance service - YIL\

No. of prisoners suffering from othe; chronic

disease ike heart cancer irreversiple Kidney

—

U eT
> Ht1g - 9%
failure, cardio respiratory, leprosy efc. and He@"t(‘rﬂ “) 6 3

details of their reatments Comeer = N
- Drug de-addiction and Gounseling servicei

Cc«wd)o&%t-» 3
g vy, - Q

8. MENTAL iLLNESS: Cofd o Yy

How many mentally i
Persons  have been ~> 35

detained in the jail and for
what duration? _
oW many times the IG of Prisons has visited
them w/s 39 1) of Mental Healih Act 877
What are the main observations?
« How many times these persons have been

5 not  available by a medicg officer o ""1 ‘01»{ ' '
€Mpowered by the State Government u/s 39 J r%.

(4) of Mental Health Act, 19877

3 CHILDREN STAYING WITH MOTHERS (CONVICTS);

What Checks &

safeguards  are being i
observed g promaote :
health, safety, education, c}»e ;R"MW : ; !
fiLtrition, immunization of H-QQ-U‘A QbUP A 5"""% !
children in 0-5 age group .i
while allowing them to

stay with thejr mothers : :
(convicts) in termg of the : \)\// :
directions of the Supreme i
Court in R D. Upaghyay \ '

VIs_State _of Andhra | . SUPERINTENDEN

CENTRAL JAIL, AJMER
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i@ siesh & others, W_E ’
No. 559 of 1994 with
: Crimina Appeal No, 69

‘of 20 decided on
1111/2000,

f0. INSTITUTJONAL TREATMENT..

Classification ,

(nstitutional outine i
fEducaﬁon - Ig,Ng (@)‘ﬂ,“v}ﬂ: lo+2, 10 )
Vocationgf raining ang work cB g A

Spirituaj Ogvelopment '

Organized recreation den

- R“h?b"?-"f?‘"t :;::’s:a.n..: -— O'PL’V\ QO\"""\b

Canteen faciffies —_ (a_q guq{lo\&ﬂg

Page 9 of 12

11. DALY WAGES PRESCRIBED BOTH Time RATE AND PIECERATE FOR

Trainges' __ el

Semi skilled workers ~ Ny |
Skilleg Workers _ 0

Mean and mode of payment of wages

12. CONDITIONS OF UNDERTRIAL 5:

Deténtion period Moo Womgn
L?,.L‘_..amuntn . ]é-(’- T~ ] {
3- § months ! 9—‘1
612 months jos
! -2years >7 -
2 -3years 78
3 -5 years oyt
Above 5 years o\ .
; - M1

4157

Are ?under irials  kept-
Separate from Convicted 3@)

Prisonérs? .
No. of under trials granted bail but unable tg NO

g

" PWEIndushy g b e

Uperintendent
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seek release because of -

failure to arrange sureties o

Is there any orobiern of providing escorts to
undertrials for court

&ppearance? .
Helding of Lok Adalats in Jail premises

13. CUSTODIAL DEATH:
p

'ANNUAL STAEMENT OF DEATHS FOR LAST 3 YEARS

|

Yeaf Total No. of Natural Unnaturaf
deaths -

2006 o2, oL =

0% o7 °dD- - ol

Ammiz! ;-i:.i‘::.'::;:'.:l v - N

escape fom ! ihe ’

Prisonsfescorts for the

last 3 years, : o

Have these deaths been investigated? If so -%U)
what are the findings & general observationg?

What checks & safegbards have been acopted
1o prevent suicides of prisoners? - a%

14. WOMEN PRISONERS: -

Sanctioned capacity
Actual strength

Detai of staff

No. of children with women

Prisoners and their age-group
Are  women prisoners  kept in  separate
accommodation?

Facifities for Special care, education ang
fecreation of young children staying with

A

Page 10 of 12

Ramarks

—

Nl

Superintendent
Cen‘t)ral Jail, Ajimer
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I

© Women Prisoners.

Genera) Comments on heaith facilities o,
| WOmen Brisoners And childeo., SShny win
S SMECIAl mention of vailability or

Othemwise of g Separate female ward in prigon

: hospita) and noCulation Programme for the
t Children,

i

15.BASIC AMENITIES .

~ Letters (recefving,
djSpatching and
distribution system
Feed back by the senin, 5% qas 1BCOrgS
e i WIS regard, if any

Merher prisoners fights has been displayeq
In the prison '

_ Meéh and mode of
interview ‘
Details of fedressal of Complaints, if any

l
16.2'SYSTEM OF INTERVIEL S Wi FANLY MEMBERS AND LAWYERS

Whaf is t-he procedure UT P O6 (g;(dmag) TP i (]T\ur‘h' g duéé )

which ig in vogue for
grant of such interviews?

How Imany syeh PEqUeSts on an average are . 35 to Yo 1n ﬂ'\)e)w%e -
being received? .

How many 'Quests have been furpeq down & - W
reasans thereof?

Superintendent
Central Jail, Ajmer

o
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17.NO. OF| VISITS / INSPECTIONS DURING THE LAST ONE YEAR BY:

Judicial authorities - 1o,
Non- Judzc:a? authpntaes -oy

|

|
18. INVOLVEMENT OF NGOs AND SOCIAL ACTIVISTS IN PRISON ACTIVITIES.

| ;
18.1 FUC'IFON]NG OF BOARD OF VISITORS:

When was the Board of

\m:- lﬁra lnn& mmmaal '.

- What is the frequency of visits of the Jail by
the BOV?

Are the observa’tions recerded by the BQV
soon after visit?

What is the curTent status of compliance with
these obsewauons'P

l
|
19. GENERAL REMARKS:

On the functlomlng of the
Prison Admlmstrataor

problems [ &
grievances and l
suggestions for

PP r e Y

| | : \\&

| |

I Superintendent
| | Centra} Jail, Ajmer

e
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